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SHORT NOTICE QUESTION AND
ANSWER

IMPORT LICENCE FOR M/s. MADRAS MAC-
HINE TooLs MANUFACTURERS LTD.

14. Suri D. THENGARI :
Sart V. M. CHORDIA :%
Sart LOKANATH MISRA :
SHrt A. D. MANI:

Surt SUNDAR SINGH BHAN-
DARI :

Suri R. S. KHANDEKAR :
Sur1 K. L. RATHI:

Wwill the Minister of COMMERCE be
pleased to state :

f2Y whethar it ic o fant thne MNhial Ona
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STATEMENT
(a) No, Sir.
(b) No, Sir. The Capital Goods Com-

mittee (C.G. Committee) had approved in
principle granting of licences for Rs. 16.16
lakhs to the firm in September 1962.
Against this, one licence to the tune of
Rs. 4.89 lakhs has been issued to the firm
so far, This was in addition to the re-
validated licence of Rs. 2.81 lakhs as
mentioned in part (¢c) below and another
import licence of Rs, 1.9 lakhs issued
to the firm in the normal course in the
month of March 1962 as approved by the
C.G. Committee and the former Develop-
ment Wing (D.G.T.D.)

(c) The question of the Chief Control-
ler of Imports and Exports withdrawing
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basis of their report, the Ofiicer and the
Clerk concerned are being departmentally
proceeded against for the technical breach
of regulations on their part.

(d) and (e) Change of name of the firm
wag duly approved by the Government and
the industrial licence was amended accord-
ingly in April, 1961 on application by
the firm for such a change.

The import licence was issued, as used
to be the general practice then, without
the list of goods to begip with, but as
stated earlier, a duly attested list of
goods, as approved by the then Develop-
ment Wing (and now DGTD) was attach-
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S faremAT ST drefear
FT 7T g FAAET [F #4178 A
At At & fa o1 e Fo faedt 7 faamw
2-5-62 F1 AT AIQATAT &7 I g
e % fod sofy ofr oo o §

“A licence was issued by the C.CI. & E.
on 18th September 1961 for planing
machines only valued at Rs. 2.83 lakhs
which should not have been allowed for
import.”

M T a1F ALY AL & v 337 Fzaa wt
7o FT (AT 74T A IF IFIT F qTT-
foets ST STaTR AT IHST Y T F
fear @ @i afy Saq M@y gws
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T AT (930 § Y T AO gay, q1
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That Assistant Controller could be punished
as soon as the Union Public Service Com-
mission give their recommendations as to
the manner in which we should take action
against him. As for the details which the
hon, Member might have in his possession,
as far as I am concerned, thete is the offi-
cial record. I do not come from Madras.
He might have some other Mipister in view
but I might say that there is np question of
any relationship involved in this. This is
a straightforward case of administration.

s TR ¢ I9 FALIH
qrEs 4, =A |
SHrf LOKANATH MISRA: I would

like to know whether the Minister will kind-
ly listen to this side, I am putting a ques-
tion . . .

SHrRI MANUBHAI SHAH
on.

Please go

Suri LOKANATH MISRA ;| T would like
to know whether it is very necessary for a
firm applying for a licence of this type to
have the income-tax clearance certificate
and whether this firm had one. No. 2, may
I know whether it is necessary|that this must
be included in the industrial licences under
the Act and, if so, in which trade journal,
what is the date of the trade journal in
which it was published ? Interruption)
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Let me finish my questions. Thirdly, the
basis for this licence is a trade agreement
with some foreign country. May I know
whether this particular firm placed before
the Ministry a fake trade agreement, a
forged trade agreement, with a Czechoslovak
company called Strojimport, Praha, and
whether there was a complaint subsequently
by one of the officers of the Development
Wing that the secret seal of the Develop-
ment Wing was stolen or was forged and
that the seal was used in the case of this
trade agreement, fake agreement, that was
placed before this particular Ministry for
the licence ?

Suri MANUBHAI SHAH: So many
questions have been raised by the hon.
Member and one by one I will tell you
just as you have dealt with it. As far as the
income-tax clearance certificate is concerned.
that is a part of the CCI’s licence. His
second question is under the Industries Act
when it was licensed. It was licensed as
amended in April, 1961. 1 would like to
draw the attention of the hon. Member to
the Journal of Trade and Industry, which
has given the names of all the licensees to
whom licences had been granted during that
particular period. Thirdly, there is no im-
port under any special trade agreement. The
rupee trade agreement is of a general cha-
racter in which different items have been
given different ceilings. Those imports are
allowed.

SHrRt G. MURAHARI: I would like
to know whether the list of banned items
to be imported contained the secret seal
of the Development Wing, because that
was the practice and whether it is not a
fact that before these licences were given,
Mr. Subramaniam, the then Steel Minis-
ter wrote on the file: “My firm, please
do the needful. (CS)”? Another time
he had written on the file: “Durairajaa

is an asset. Deserves all help.” These
are all the remarks that Shri Subra-
maniam had written on the file. T would

like to know why it was found necessary
by the Minister to intervene in this mai-
ter, especially when the proprietor of this
firm, Mr. Durairajan, was staying with
him. It is reported that he was staying
with Mr. Subramaniam when he came
to get the licence and I would like to know
why the Government not only overlook-
ed certain technicalities, as the case is
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put. He says that certain techmical de-
tails were overlooked by certain officials.
But I would like to know whether it is
a fact that these technmical details were
overlooked purposely for some considera-
tion.

Surr MANUBHAI SHAH: Now, Sir,
I flatly deny the charge. There was no con-
sideration involved. The technical details
examined by the Development Wing
and they were convinced, i.e., the
Development Wing were convinced, the
DGTD were convinced, the Ministry of
Steel and Heavy Industries were convin-
ced, that these machines were not avail-
able in India and they were allowed to be
imported. Too much is being made of
the seal. (Interruption) Hear me please.
When you make a charge of such im-
port, you ought to be prepared to listen.
Therefore, as far as the seal of the Deve-
lopment Wing is concerned, the position
is like this. When direct recommenda-
tions from the Development Wing are
sent to the CCI they put a seal, but when
a case goes for reconsideration, such as
the one on which doubt has been cast,
it goes to the CG Committee. The re-
confirmation of the Chairman of the CG
Committee was obtained by the CCI and
it was cleared by the Ministry of Steel and
Heavy Industries with the DGTD and,
therefore, direct correspondence with the
Development Wing, that is, DGTD took
place. The question of seal did not arise.
The letter of authority from the Minisiry
is as good as, or even better than, the seal
of the Development Wing.

Surt A. D. MANI: I would like to men-
tion for the information of the Members
of the House that many of us have got
details about the notings on the file in re-
gard to this matter. May I ask the Minis-
ter whether he has ever discussed this mat-
ter with Mr. Subramaniam because the
gharge is lLeing made that the licence was
given at his instance and all the officials
came to know that Mr. Subramaniam was
alleged to be interested in this firm? This
is really the pith of the question. I want
to ask him whether he was ever discussed
this matter with Mr. Subramaniam, be-
cause he has got all the details and he
knew all the details. And the file num-
bers are here. (Interruption) 1 want to
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ask the Minister further this, because there
is no point in hedging the question. The
first question that I want to ask is whether
he saw Mr. Subramaniam and talked to
him. The second point is at least investi-
gation showed that while these officials had
wcontravened the rules in having issued
the licence without specific clearance from
indigenous angle, there were no grounds to
believe that the firm was responsible for
the lapse on the part of the officials. This
House is entitled to have the contents of
the police report placed on the Table.
We have allowed one concern to escape
fraudulent transaction and I am told that
despite the forging of the seal, the letter
head of the Czechoslovak firm was printed
in Chawri Bazar and letters were fabricated.
These are all matters which are known to
the Ministry. We would like the Minister
to tell us—these are very inconvenient facts
which I am bringing to his nctice—whether
he would lay the police report on the
Table. There was a reference, I believe,
that the firm was resistant to that type of
investigation.

Surt MANUBHAI SHAH: The question
is it is not possible for me or any Minister
to go on consulting every Minister for
every import licence which has been ques-
tioned in this hon. House. All I can say
is that administratively every examination
has been made, before I stand up to reply
on the floor of the House to the Members’
question and, therefore, I can say that the
licence had been rightfully granted and
that there has been no interference of any
type in regard to the character of giving
the licence. It is a good factory run by a
Board of Directors, which is very highly
prestige-worthy in this country. It pro-
duces good products and every aspect of
the matter, whether it is technically correct
from the indigenous angle, etc., we have
examined. Now, the question arises with
regard to the police report and I have given
the gist of it here, to the hon. House. The
Police have said that the firm has nothing
to do with this. The breach of a technical
character is by the officers of the CCI and,
therefore, we took up the matter further.
We did not let the matter lie there. We
got it re-examined from the technical angle
by the CG Committee, by the DGTD and
by the Ministry of Steel and Heavy Indas-~
tries and we have satisfied ourselves that
the licence was correct.
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Surt R. S. KHANDEKAR: The reply
says that the Special Police Ejtablishment
had, on their own, started an i£vestigation.
What was the necessity for the Special
Police FEstablishment starting this investi-
gation on its own? Who gave them the in-
formation? And secondly the impression is
that the high-ups in the adminfistration, in
the Government, are connected with this
affair and, therefore, the officers are being
made seapegoats. Is it not a{fact that a
thorough investigation is needed? Will the
Government put all the facts| before the
House?

Sur1 MANUBHAI SHAH: The question
is about police investigation. | They get
information from various sourdes and it is
therr duty, incumbent on the police of this
comntry, to see that no type of corruption
should be there or should be allowed.
Therefore, it was good of them to have
taken up this matter. That was gone into
and we got the examination! completed
before we took any further action. There-
fore, we are satisfied that the issuance of
the licence was according to the rules of
procedure.

S#r1 BHUPESH GUPTA: The hon.
Minister should answer questions specifi-
cally. The general thing we do not want.
We are dealing with the seal here. When
the file went to the Minister, he said: “He
is an asset and deserves all help.” First of
all, T would like to know in what manner,
why the Minister considered him as an
asset? Mr. Durairajan or Mr. D. Rajan,
T do not know, is an asset and deserves ail
help. 1t is telegraphic English. But is it
clear that he is an asset? How was he con-
sidered to be an asset? What is the special
reason for noting it on the file that he was
an asset? He should explain it. Is he an
asset in the same way as Mr. Aminchand
Pyarelal was an asset? T would like to
know. Then, secondly, another letter.
dated 16th September, 1962 was typed by
the P.A. to the Minister. Now, may I know

YA SABHA ] Question and Answer
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licence issued was bona fide, whether it
had all the necessary procedures and for-
malities completed, to that I have already
given a categorical answer that it was clear-
ed by the Ministry concerned. It was ap-
proved from the technical angle and the
licence was issued. L

Surt DAHYABHAI V. PATEL'. The
Minister has admitted in the written state-
ment that there was a technical error. Will
he Lindly tell us what exactly was the error
and why it was condoned?

SHrR1 MANUBHATY SHAH: The error was
that there should have been a technical
clearance from the indigenous angle, as 1
have mentioned in the main answer, of the
Development Wing that these machines
are not available in India or they are
available too late and therefore this licence
should be granted. The officer should have
been careful to check it up but sometimes
errors take place. As I said, after the in-
vestigation we have made a reference to
the UP.S.C. We want to protect the inte-
grity of the country and the integrity of
the administration. We did not rest at that.
We got it re-examined by the Director
General of Technical Development, and
they confirmed that this licence should be
granted.

Suri NIREN GHOSH: May I kaow
whether it is a fact that Mr. Swaminathan
had said that “the party came and saw
my Minister and made a representation;
+ whatever orders I passed should be avail-
able on some file or other” because the
orders were in writing. It was not in the
relevant file but on some file or other.
When he was asked whether this order was
top secret so that it should not be found
on the relevant file, he said ‘no’. After this
is it a fact that the Commerce and Indus-
try Ministry was ignored and by telephone
contacts were made and letters delivered
directly and personally to concerned peo-
ple on 19-9-62? 1In this way all things
were managed. Is it a fact or not ?

whether it is a fact that the letter was typed !

and sent? These are conmcrete questions and
the answers should be specific. He can say

i Suri MANUBHAI SHAH: T seek the
| Protection of the Chair.

This is not a

I know this thing or I do not kpow, but if | relevant question. The question is whether

he knows, he should tell us.

S MANUBHAI SHAH: All I can| for a rightful purpose.

say is this. To the question whether the

the licence was given according to rules
and procedure and whether it was given
The answer is
‘ves.
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(Some hon. Members stood up)

MR, CHAIRMAN: There are five Mem-
bers standing up. I have already spent
twenty minutes on this,

Suri CHANDRA SHEKHAR: I should
like to know from the Government why
this shady answer should be given to the
questions. If serious charges are made
against any person in the Government, the
Minister should categorically deny, because
certain files are being quoted. They may
be wrong quotations. Why should this
atmosphere be created in the country that
the Government are out to shield certain
people and they are not ready to give a
categorical answer moreover where a ques-
tion of corruption is involved.

SHri MANUBHAI SHAH: I have al-
ready said that I shield none including my-
self. What I am saying is this that we
have got a re-examination made. What
noting transpired, who delivered the letter
to whom, who lived with whom, all these
are not relevant, What is relevant is this
whether in this particular case any special
favour has been shown by the Government
which would not have been granted under
the procedure to similarly placed firms, to
which I gave a categorical denial. Why
does the hon. Member get agitated? ¥ am
not shielding anybody.

Suri CHANDRA SHEKHAR: I am not
agitated, I am a memebr of the Congress
Party. I do not want this atmosphere to be
created in the country that we are a gang of
corrupt people. The officer or the Minister
or whoever is corrupt, he should be taken
to task, and the Government is duty bound
to make a statement whether such notings
are in the file or not. I am not at all agi-
tated. I want protection of the name
of the Congres Party and every member of
the Congress Party.

Sur1 BHUPESH GUPTA: Sir, on a
point of order. My point of order is this.
The Minister must conform to certain rules
in answering questions. Now we have
quoted files. We have given quotations
from the file. We have also asked him
whether the gentleman, Mr. D. Raj, lived
with Mr. Subramaniam. These are rele-
vant questions in this context because we
are trying to elicit as to whether or not
certain undue favour has been shown. That
is why these are very relevant questions,
and answer should be given to the mate-
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rial facts raised in this question. If the
Minister has no knowledge, he can say, “I
have no knowledge”. I do not know where
the file goes from one and to another or
who lives with whom. The Minister should
know whether a person coming for certain
licence does or does not live with any
particular Minister or Minister concerned.
Therefore, if he has not got the informa-
tion, we should like to have the information
tomorrow with regard to the specific points
that we have raised whether he lived with
the Minister concerned named here, whe-
ther these files are in existence, and whe-
ther the quotations given from the files
are correct. If that is so, that is a serious
matter.

Surt K. K. SHAH: The Minister has
said that in view of the complaint it was
re-examined by the C. G. Committee.
Therefore, all previous references have no
meaning since it has been re-examined and
honesty has been established.

ft TR @ B AT OF wIEE
TH ATET & | AT TATTE ATE TS Tg
g o Far s qr gaeT 9T, T
&Y, TaAT uhH & fF o = gegey
& 7% f afF 9 Hrar dafer o Toen
2, TOfT 98 39 geH | AT g7 SA
3 AYE T ZHIT A2 FuTfAE 9
2

sft wwrrafa . Y qaTe & suwT feddee
aEm 4 % fam g

sft TR ;- FEEE HeT S A
W B FET 8 A€ AT FTAGI L 1 AW
3g @ § (& g0 T9-Ta A0 F3F R
% @8 T NE Qg AR
BIET &7 THEY @I § | AT FATU
quths ae a8 2 fF &9 75 @ar= fafa-
T & gad § fHAT ) ST HIRA A
TfTRT F JTET F gAY FIREIRAA | g |
3 g ATeY & fa ag wred o 9y
Fh g & T g § A qAl A
O, SEHI B @9 F& 0 A, I
# o ¥ FAT AEAT E | IAGC FT
319 & faagw & fF oo & a9 & g
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[ =ft T |

FA Y forrg & oY fif oma 3| T, W
T & qatF wrea At we a@iv o
WWYE | U9 UF TqFw< & 919 foar
QT § AR TF AU &1 717 foam o
W@ & w1 fF i snfw o
A} THfwT grafeias e o
IR T 90F T § BT S0 919 AT
TE 7 AT sfeee Fel § R R A
I STTFER 1 TR a4 o 94 &,
ar FUT F AW T 9| 59 wwre
Y Fg four #T 7@ gaT & IT w0
W A F FF |7 § a0 &1
FET AT g2 g | TN B AT A
fraga g fF gurd e & fag, qoF
#7 fewroa & fau, dfaum #1 g
Sq & fau iR Som=rd & fgwea &
fau 59 wao &1 foud 7 31 afg s
qTg F1E arhd g, a1 39 79« &1 foun
7§ AR = gagoms F1 777 ) TR
ITHT IALA |

Sar1 MANUBHAI SHAH: 1 have heard
all the question and quotations in extenso
with great patience. I do not find as I
hear it anything contrary to the final deci-
sion, What one Minister wrote or Secretary
wrote is not what is material. At the same
time I am satisfied that the licence as it is
issued to this firm, after the indigenous
angle has been checked and also the need
of the industry is not different from licences
issued to similarly placed factories in this
country. That is what the House is prima-
rily concerned with, Therefore, I may
submit, Sir, that the policy of the Govern-
ment consistent with the integrity attached
to the administration is fully carried out.

Surr C. D. PANDE: Sir, for a long
time we on this side of the House have
been listening with great distress to the
quotations, the number, the date, the time
and so on, of files. Thev may be privileg-
ed to get information from secret sources,
but I doubt whether it is in the interests of
the good government of this country that
every file written in the Secretariat, which
is bound by the Official Secrets Act, could
come into the hands of the opposition. They
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want to serve the public interest all right
but I do not know whether you approve
of this practice of quoting files, date, num-
ber of letters, and so on.

MRr. CHAIRMAN: The
should take care of their files.

Secretariat

Serr C. D. PANDE: No, there are a
number of

Suri G. MURAHARI: Public interest is
important.

SHrI C. D. PANDE: 'If the files are dug
out, there must be some persons.

= AT ¢ I 99 FY fqu
THT F Y % TEET 36 I § AR
Tt AHTAE ) BEA ATS g | 90 ST
T qTd ] AFHTL SAL TA & fagmT
oW § T@E (o agi wee T g A
Y | (Inrerruption)ﬁq,—( T2T TET AR
g s fr dFEfe 1 F1% [y
HIEe d FT & qEL T I |
Why are you questioning it here?

iSurt BHUPESH GUPTA: What can
we do?

MRr. CHAIRMAN: What can I do?

Suri BHUPESH GUPTA : Government
is so corrupt. I would like to ask, Even the
files do not remain there. Reply to us.

What can we do?

st fanmgATe weTenEs St
ST, BF SATIHT WL AT | S
Hfafes AT TE ™, IqE
TSl Faw ag S T A & f 9N
QT FTEeq KT AT FXATE. . .

Surt MANUBHAI SHAH: I have re-
plied to every charge. What are the specific
charges? I am saying that single, individual
item has been examined, the technical angle
has been examined, that every aspect of
the problem including the SPE report has
been gone into. What more can you ex-
pect from a public servant?

Surt NIREN GHOSH: 1 wonld like to
[know whether your Ministry
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MRr. CHAIRMAN: Mr, Niren Ghosh,
Mr. Chordia is in possession of the House.

st fasegan AT At
ST, O T 73 F et off safaaa
# fouar A %7 | A T S A
efaftrr r 6 faeex 7302 o9 s
TET I BEY, TH FRA UK AT AAE
Het & SE-oTE fAErae g iR 3W
g &7 F1T FT F SF SALAI FLA
g ag #g fxar fF gad fold e
THE § FH g1 ST QfelEE W
qAqTE TS, SF AFAT A I TO T4l
AT |

st wamafa © 3 wga @ v 98 wrsEa
I ok o) foar mr g sk ) aR
I T F AT TE L

it fanagAr FerETAs St
wati gfte § s faar €

Surt K. K. SHAH: Tt has been done by
an independent body, Sir.

Mr. CHAIRMAN: I cannot attend to
three Members at a time,.

Sari G. MURAHARI: There have beesn
certain technical lapses. He has stated it
in the statement. And there are certain
facts in our possession about the complicity
of the Minister of the Iron and Steel Min-
istry during that period and we have raised
that question. Of course, as far as his Min-
istry is concerned, he thinks that whatever
process that he has undertaken is correct,
and it is all right. We are not questioning
that part. What we want to know is whe-
ther the Minister of Iron and Steel of that
time was involved in getting a special
favour for somebody at Coimbatore and,
if so, whether the Government is prepared
to enquire into the whole matter and fix
the responsibility. Let the  Minister
resign.

Surrt BHUPESH GUPTA: It is not. . .

Suri ARJUN ARORA: One imporiant
aspect of the matter has not been brought
to the attention of the Minister who is re-
plying to a ‘olley of supplementaries. The
point is that the Minister has said that the
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licence was given according to the normal
procedure, As far as I know, in the nor-
mal pracedure, no Minister comes in. In
this case, it is obvious that Mr, Subra-
maniam who was the then Iron and Steel
Minister came in with full force.

AN HoN. MEMBER: Yes.

SHrt ARJUN ARORA: May [ know
what was the justification for the interfer-
ence of the then Iron and Steel Minister
in this case, because that makes the case
an abnormal one?

And secondly, may 1 know why the fact
that the firm was under enquiry by the
SPE, the Special Police Establishment, was

not taken into consideration when the
licence was issued?
Sarr MANUBHA] SHAH: Both the

questions are irrelevant. It is wrong to be-
lieve that the Minister does not come in
the process of licensing. There are cases.
I have been Minister of Industry for many
years. Now I am on the Commerce side.
Industrial licensing many times comes to
the Ministers when the officers want to
take the advice or the authority of the
Minister on a particular problem. ‘The
Minister also receives various representa-
tions, asks questions and asks them to put
up the files to see them and to see that
the delays and various other types of things
alleged are not taking place. Therefore,
I would correct the hon. Member who
believes that the licensing question should
not come or does not come to the Minister
and therefore this becomes an abnormal
case. It is not abnormal at all.

S et ey ;- zEd fafae amay
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The second point is that it is true, as
he said, that when the attention was drawn
that the SPE enquiry was there, the Min-
istry wanted to issue no licence till the
clearance is given by the SPE. I may be
allowed to say here that the SPE said that
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the firm is blameless. And the technical
angle is not the technicality which the hon.
Member has alleged; technical angle means
whether these machines were available
through an indigenous angle and whether
the certificate that they were not available
was or was not attached to the original
application of Rs. 2,81,000 only, not
Rs. 16,16,000. Therefore we got it re-
examined from the DGTD, the Ministry
of Steel and Heavy Industries and the
technical authorities to satisfy ourselves
that before our officers issue a licence, that
technical angle had been cleared.

SHRI G. MURAHARI: By that technical
lapse .

Surr B, K. P. SINHA: Mr. Chairman,
it is almost a point of order that I am
raising at this stage.

Sur1 BHUPESH GUPTA: What is al-
most ? Say whether it is a point of order.

Suri B. K. P. SINHA: 1 will drop
‘almost’, I agree, I delete the word ‘almost’.
I am raising a point of order.

Hon. Members from the Opposition have
mentioned dates, quoted the number of
files, quoted the time, quoted the number
of letters.

[RAJYA SABHA] Question. and Answer
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such papers in their possession they should
approach you or the Deputy Chair-
man . . .

Sai BHUPESH GUPTA: No.

SHrr B. K. P. SINHA:
satisfy you (Interrupticns).

Surt BHUPESH GUPTA : Not at all.

Surr B. K. P. SINHA : . . . and satisfy
you, the Deputy Chairman and your Secre-
tariat? Not necessarily they should be satis-

and

fied with their 100 per cent correctness,
but at least
Surt BHUPESH GUPTA : It is not

even a point of order. What is your point
of order?

Suri B. K. P. SINHA : With the con-
dition

(Interruptions)

MRr. CHAIRMAN: 1 have allowed
points of order from this side, and I wrill
allow them from that side also.

Surr B. K. P. SINHA. Unless they
satisfy you the Deputy Chairman and
your Secretariat and the persons whom
you would like to consult whether prima

Suri DAHYABHAI V. PATEL: ‘My§ facie there is some substance in the do-

firm’, ‘assets’, that is what is quoted.

Surt B, K. P. SINHA: Sorry, it was
not your firm. Anyway

Surt BHUPESH GUPTA: He
ments me.

Sarr B. K. P. SINHA: The House at
this stage is not in a position to judge whe-
ther all these references, all these quota-
tions are correct or incorrect, whether the
documents which they purport to quote are
genuine, correct or not. This is becoming
very common now in this Parliament. In
such a sitpation, Mr. Chairman

SRt DAHYABHAI V. PATEL: Because
it is there.

SHRI B. K. P. SINHA: When these things
are noted in detail and go into the news-
papers, the impression is created in the
country as if what has been said is truth
and absolute truth. In such a sitnation,
would it not be proper for the functioning
of Parliament and for the efficient and
proper functioning of the Government that
those Members who have such decuments,

supple-

cuments that they are producing, I re-
quest you not to allow these documents,
these quotations . .

(Interruptions)

Dr. M. M. S. SIDDHU : Sir, the hon.
Minister has said that all was done in
an ordinary manner. May I know from
the Minister if it is right for any Minister
to write “my firm” or “an asset” in the
ordinary technical way in which . .

Surt BHUPESH GUPTA: The Minister
is well aware of it.

Dr. M. M. S. SIDDHU: . . . the
licences are processed and if it is not
so, will he Iook into the files again and
lay on the Table a statement showing
whether the charges which are levelled
are true or false?

MRr. CHAIRMAN: Mr. Chagla.

Sur1 M. C. CHAGLA: Sir, T find that
the question is addressed to the Minister
of Commerce, and the Minister of Com-
merce has answered that question. Certain
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files have been produced where it is alleg-
ed that the then Minister of Steel, Mr.
Subramaniam, has made certain endorse-
ments. I think in fairness to the Minister
a notice should have been given that they
were going to raise the matter. Mr. Manu-
bhai Shah is not in a position to answer
what Mr. Subramaniam did.

Surt CHANDRA SHEKHAR: Mr.
Chairman, Sir, I am sorry to make this
observation but I have to make it. What
Mr. B. K. P. Sinha has said is partially
correct, If the charges made are of a
personal nature, then the particular Min-
ister or Member should be informed and
you should be shown the document con-
cerned. But if it is a question relating
to administrative duty, then any Member,
if he has approach to these files, can
quote and it is the responsibility and obli-
gation of the Government to deny those
charges and to say that these charges
are not correct, that such and such not-
ings are not there on fthe file, Mr.
Chairman, it is becoming very difficult to
tolerate all these things. Charges are
made and no one from the Government
side comes and says that those are totally
false allegations and we deny it.
(Interruption bv Shri Awadheshwar Prasad
Sinha) If you want to interrupt, interrupt-—
because it creates the impression outside
that whatever charges have been levell-
ed are correct. This impression should
not go. When I raise that point, I do
so because this impression is doing harm
to the Government and to this party, and
not only to them but to the whole parlia-
mentary democracy, and the whole parlia-
mentary democracy is in danger. 1 beg
the Leader of the House, it is high time
that the Government take a policy deci-
sion that whosoever, however high he
may be—it may be myself or any other
person—levels such charges, they should
be either flatly, totally denied by the Gov-
ernment or the Government should come
and say that the charges are right, and
the persons responsible should go. They
should not be allowed to continue in any
responsible position. The Government's
position is much more important than an
individual’s. The country is much more
important. This parliamentary demo-
cracy is much more important. I am not
agitated, T am not sentimental. T have
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been tolerating these things. Mr. Chair-
man, I have been approaching many peo-
ple with documents. I have not read
them out in the House, but I do not have
even the courtesy of my communicaticn
being achnowledged. So I request, Mr.
Chairman, that the Leader of the House
should convey to the Prime Minister that
if she is able to deny these charges, the
Opposition will also be silenced and they
would have no guts to come forward with
false allegations, This is my request.

SHr1 MANUBHAI SHAH: There are
three points made by the hon’ble Member.
The first part, as I understand it, is with
regard to some noting on a particular file
by a particular Minister. I agree with him
that it would have been good and kind of
the Opposition to have shown it to you
earlier so that either I or my colleague,
in whose name the noting is supposed to
have been made, could have confirmed or
denied it. That would be a good proce-
dure if in future they place such files be-
fore you before passing on to the Minister
concerned.

SoMe HoN. MEMBERS: No, no.

SHRI MANUBHAI SHAH: Wait, wait.
1 am agreeing with his suggestion,

I do not agree with the second aspect of
my friend, Mr. Chandra Shekhar’s obser-
vation. I have stated with full authority
at my command that we have gone into
administrative and all other procedures
and what has been done is adminisiratively
correct and pure.

Then, Sir, if you shout and create an
impression, then it is a different matter.
1 can tell you that I flatly deny any ques-
tion of any favour being shown—I have
been repeatedly saying that—as far as ad-
ministrative procedures are concerned, T
am not saying about the letter or the noting

Surt CHANDRA SHEKHAR: Mr.
Chairman, T resent such remarks from the
hon’ble Minister. I do not shout. I have
been tolerating all this. I would not take
these words from any Member howsoever
important he may be.

SHrRI MANUBHAI SHAH: You have a
right to say and I have a right to say. You
should also be ready to hear such remarks.
As a responsible Member .

(Interruption by Shri Chandra Shekhar)



5953 Short Notice

MR, CHAIRMAN: Mr. Chandra Shekhar,
you have had your say. Let him have his
say. You are a Parllamentarian

SHri MANUBHAI SHAH: As a res-
ponsible Member of this Party and the
Government I do not subscribe to the view
that the general mmpression outside 1s that
this Government’s integrity is doubtful or
it is corrupt. I again deny the charge that
there is any impression in this country
created by any atmosphere that this Gov-
ernment is corrupt. (Interruption by Shri
Bhupesh Gupta) This is my own view
about the matter. I refuse to say that any
impression has been created in this coun-
try of the nature which the hon’ble Mem-
ber mentioned.

st TSI . qEAE A9
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SHrt MANUBHAI SHAH: 1 accept your
suggestion.

L

The hon’ble Member said that he had
approached high authorities with docu-
ments. So far I have not been approached.
I will be obliged, if the hon. Member or
any othe: Member has any documents of
any importance, minor or major, and if
they are given to me or to my colleague,
I can say about myself that they will be
attended to, replied to.

St BHUPESH GUPTA: Sir, I have a
submission to make. You consider it and
tell us. The issue today now is not whe-
ther the hon’ble Minister is satisfied or not,
whether Mr. Manubhai Shah is satisfied
or not. That is not at all the issue. We
have been landed in a situation in which a
certain background of a case has come to
hght through the quotations given from
the files, which we believe to b, true.
Either Mr. Manubhai Shah is aware of the |
existence of these files or he is not.
He should tell us frankly whether be is
aware of their existence or not.

Secondly, Sir, 1 also suggested that—he

[RAJYA SABHA] Question. and Answer,
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give it tomorrow—the businessman con-
cerned had visited Mr. Subramaniam’s
house. If that is so, let him say ‘Yes'

Then I would hke some lght to be
thrown on another point. If the quotation

»

is correct the words are “My firm”, “my
assets”, and then it takes a new turn. Sup-
pose 1 write about a woman “My darling",
how do you like it? Will you ignore 1t?
Therefore, “My assets”, “my firm”, “my
darling” are utterances not to be lightly
treated I would like to know whether
these words occur in the file. Let him ascer-
tain from the Minister concerned
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Suri N SRI RAMA REDDY: In the
mterests of democracy about which the hon.
Member was speaking, T would like to say
with your permission

Mr CHAIRMAN: Please do it.

SHrt N SRI RAMA REDDY *© There
are certain functions. Is 1t proper for us as
Members of Parliament to take up the
executive functions of the Government and
go on creating situations 1n the Parhament
and take the valuable time of this Parlia-
ment? I plead in the name of democracy
that if every file of the Government can be
dragged into the Parhament House we can
go on discussing . .

Hon MEMBERS Why not”?

MRr. CHAIRMAN" Let me come to my
conclusions over 1t

SHrR1 N SRI RAMA REDDY: I feel
that it 1s improper for this Parliament to
take up the work of the executne and
examine each and every file and every not-
mg and go on wasting the time of the
House It 1s for you to consider

Mr CHAIRMAN- So far as this
question 1s concerned, I think the Minister
has given a satisfactory reply, a convincing
reply, that 1t is a valid licence and that
he has thoroughly investigated it but many
other matters have been raised which I
think deserve the attention of the Govern-
ment and they should therefore come to
their own conclusions as to what they
should do As Mr. Chandra Shekhar
pomted out, there are mportant things
which should not be ignored If observa-
tions have been made by responsible
Members of the House, they should
be taken note of and the Government
should know what to do about them.

Surt BHUPESH GUPTA- Thank you
I hope the advice will be taken

Mr. CHAIRMAN: But you took <o
much time
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WRITTEN ANSWERS TO QUESTIONS
THEFT IN NASIK SECURITY PRESS
*815. Sari D THENGARI: Will the
Minister of FINANCE be pleased to state

(a) whether the police investigation into
the Nasik Security Press theft case of 1957
has been completed;

(b) if so, the findings of the investiga-
tion; and

(c) the action
thereon?

taken by Government

Tue DEPUTY MINISTER N THE
MINISTRY oF FINANCE (Shrt L. N
MisHra) (a) Yes, Sir.

(b) A case was established for launching
a prosecution for a crimnal conspiracy to
remove spoiled notes from the Press and
to put them into circulation by making
them look like genuine notes

(c) Prosecution was launched against
nine persons of which three were employ-
ees of the Press The court convicted
three persons including one employee of
the Press The convicted employee was
dismissed from service. Departmental ac-
tion was taken against the two employees
acquitted by the court Security arrangc-
ments were reviewed and tightened up, but
it is not possible to disclose the details of
the steps taken in this regard

GOVERNMENT SCHEME REGARDING SALE
AND PURCHASE OF GOLD

*818 SHrRiMATI DEVAKI GOPIDAS :
Will the Minister of FINANCE be pleased
to state :

(a) whether 1t is a fact that Government
propose to introduce a scheme whereby
Government is to stock genuine gold, viz,
22 carat, and sell it to goldsmiths on card
basis at cost price and also to impose a
limuit of possessing gold by an individual
to the maximum of ten tolas or five tolas;

(b) 1f so, the details thereof; and

(c) if the answer to part (a) above be in
the affirmative, when the scheme is going
to be implemented?

Tue MINISTER oF STATE N THE
MINISTRY oF FINANCE (Surr B. R
BraoaT) (a) and (b) A new scheme of
Gold Control was announced by the Prime



